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O.A.NO. 1284/95 ~

Date of Order: 27=2-96

Betwean :

C.Govinda Reddy. .

«+» ‘Applicant

and

1. The Principal Accountant General Audit-x
‘ A.P.Hyder abad.

2. The Accountant General (Aduit-II) AcPo '
HYGQ Ir ab ad.

3. The COmptroller and Auditor General of India,
' New Ihlhio

4. The 59cretary, Ept.of PerSOnnel and Training,
Ministry of Personnel, P,G.& Pensions
Govt,of India, New mlhi. .

Respondents.
“or the ipplieant. s- Mr. . P.V.P.Mruthyunjaya kao, Advocate

Por the Respondents: Mr. G.Péramqswar Rao, SC for AG,
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DA,1284/95

Judgement

Heard Sri P.V.P., Mruthyunjayas Rao, learned counsel

for the petitioner,and Sri (G, Parameswara Rao, learne+

counsel for the respondents,

2. It is submitted -&a:i‘ttha learned counsel for the

respondents that secessery orders have since been issyead

|

sanctioning two advance increments to the petitioner, asi has

alse &uprayad for in this 0OA., In this connection a laetter dem

AG(Audit-1), AP, was alsa mf"“‘““‘ L“‘"f "1! h‘Dly bt

3, In view of the fact that 4he. necessary relief has &h‘dlv .
been extended no further orders are necessary, st this. -

i~
stage, . Learned counsel for the petitioner may con?irJ
has !
-from his party if he, racelved the amount sanctionedJs h..

the DA is disposed of No costs,
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Dated ‘ February 27, 96 /ﬁ_ :ii” .
Dictated in the Open Court ol

Deputy Registrar(J)cc

To .
1. The Principal Accountant General Audit-I, A.P,Hyderabad. 4

Y ,
2+ The Accé%ntant General (Audit~11) A.P.Hyderabad.

3, The Comptroller and Auditpr General »f India,
New mlhi .

4, The Secretary, Dept.of Personnel and Training,
Ministry of Personnel, P.G. & Pensions, Govt.of India, New Delhi.

5.0ne copy to Mr.P.V.P.Mruthyunjaya Rao, Advocate, CAT.Hyd,
6. One copy to Mr.G.Parameswar Rao, SC for AG CAT.Hyd.
7. One copy to Library, CAT.Hyd.
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8.0ne spare copy. 1
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I COURT
TYPED BY CHECKEL BY
COMPAKED BY APFPROVED BY

IN THE CENTRAL ADMINISTRATIVE TLIBUNAL
HYLERABAD BENCH AT HYLERABAD

Pl

/THE HOW'BLE MP-IUSTICE V,NEELADRL RaD

e “/Y’I_ AT RMAN
AND
, ,}'f%ﬁ NN iy A
THE HON'BLE MR, ; s M{A)
Dateds 2= )-1996
4 .WI}GMENT : '
M.‘VR-AD/C-A.NO.
in
‘ ' —~
OQA-NO-‘ ‘\ l“gL\ clx
T.a.No, (w.p.No, )

Admitted) and Interim directions
issued,

Allowed

Dispdsed ~f with directions
Dismissgaq,

Dismisged as withdrawn.
Dismigsed for default.

. Orde fed/ke jected.
" No ‘order as to costs/
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